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vK~. XVIIl] THURSDAY, JLZT 25, 1977,'SRAVANA4 6, 1899 
.- 

Separate paging is given to tl~k Part in order tbd it may 
be filed as a separate compilntio~ 

- . -  .---.- 

PART IV 
Acts of the Gnjarat Legislature and Ordinanca promdgaM sad 

Reguhtiona made by the Governor. 

The following Act of the Gujaral Legislature having bsen assented to by thz 
President on the 26th July, 1977 is hereby published for general information. 

S. L. TALATI, 
Secretary to the Government of Gujarat. 

Legal Department. , 

GUJARAT ACT NO. 10 OF 1977. 

(First published, after having received the assent of the President in the 
"Gzrjrrrat Governme&r Gazette" on the 28th July, 1977 ). 

An Act further to amend the Motor Vellides Act, 1939 in its application to the 
State of Gujarat. 

It is hereby enacted in the Twcnty-eighth Year of the Ropublic of India ae 
fdtowa :- I 

1. This Act may be callod tho Motor Vohicles (Gujarat Amendment) Aot, ghofi tiue- 

1977. 

rv of 2. In the Sixth I3chedule to the 11r)tor Vehiclns Aot, 1939 (In ita application bmht 
'939. to the State of Gujarat), in the second column, for tho groups of Iettors "GJ, of 13ixth 

BT" the groups of letters "GJ, GT, GR" s b l l  he substihuhd. W a l e  
of l e t  I V  

b of 1839. 
G8 
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60 QUJ, GOVT. W., EX.,: JULY 28, lQ77/8RAVANA 8, 1899 [PART r? 

Rereal of 3. The- Hotor Vehicles (Clujarat Amendment) Ordinance, 1977 ia hereby 
Ord m~ealed and the provisions of section 7 of the Bombay Gcncral Cl~luses Act, No. 2 of 

1977. 1904 shall apply to such repeal as if that Ordinanoe were an anactmcnt. of 
1977 
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PART IV 
Actr ot tht Gujarat Legishhrrt and Ordinance promulgated aud 

Regulations made by the Governor. 

The follov-ing Act of the Gujnrat Legislature havjng been asscntd t o  by the 
R 81011. Prcident on t h c  9 l l  JTarcli, 1078 is hereby published for general infornl t ' 

N. C. BUCR, 
Joint Srcrrtarj* to the GoverumenC of Gnjamt, 

Legal Del~a~ t~ucn t .  

GUJARAT ACT No, 19 OF 1978. 

(First publish~d aftcrhnving rreired the a s s ~ n t  cf the P ~ P  ~ i d r l ~ t  in tllr Gnja- 
rat Govern l~~e~l t  Gazette" on t h c  18th JIarch, 197'8.) 

An Act 
Enrther t o  umcnrl the Rfotor Veliiclcs Act, 1939 nl lt-s application 

to ell(: Stntt of Gnjnrat.. 

IC is Ilcrcby ennctrti in t,he Tnwnt,y-rig]ltb Year of thr: Xcpublic of Ii~diti ns 
follows: 

1. This Act may be cal lrd t,lw JIotor Vchiclcs (Gojarat Amrndrr.cl t) Short title. 
Act, 1978. 

IV of 2. In t.hc hIotor Vchiclcs Act;, 1939, i11 its npplicstioll tn tlic State of Gujn- 
Insertion new wet ion of 

1949. rat, tbfter section 112, t hc  foHowing sc!ct,ion shall I)c inacrtt  (1, 11n lllrly :- 112A in lv 
77 of 1939. 
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"112A. ( I )  Subject to such conditions a8 may be prescribed, thc Regional 
Transport Officer or the Assistant Regional Transport Officer specially autho- 

n n d ~  saotion 
112. r i d  in this behalf by the Regional Transport Officer may, eithel before or 

after the institutioll cf pmcecdiilgs for an ~ffencc under section 112, permit any 
person cha~ged withsuch offence to compound thc offcnce on pay rnent of such 
sluu not excreding sevcnty five per cent of thc nlexinluln penalty provjdr d in 
section 112, ss the Regional Transport Officer or, as the casr nlny bp, the 
Assistant Regional f i~ l l spo r t  Officer may dc tcrminc. 

(2) On pajmeilt of such sum as may be deemlined by t,hc 'R~gional 
Transport Officer or, as t-he oaw may be, the h k t a r l t  R~~ionalTransport 
Officer under sub-section (1) no further proceeding shall be t,akeil 2gainr;t thc 
person in respect of the same off~ncc.  

Explanuti~n;--Tn this section, Rcgioilal Transport Officer" and "Assistant 
R,cgionxl Tra~lsport Officer'' inex11 t lic! oficers appointetl as suck by the Sfac 
Goverllli~~nt ,", 

PRINTED AT THE GOVERNMENT CENTR,(L PRESS, GANDIliNAGhR. 
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